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No. 9—HLA of 2010/18.—The Haryana Dohlidar, Butimar, Bhondedar
and Mugqarridar (Vesting of Proprietary Rights) Act, 2010, is hereby published for
general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly :—

-~ Bill No. 9—HLA of 2010

THE HARYANA DOHLIDAR, BUTIMAR, BHONDEDAR AND
MUQARRIDAR (VESTING OF PROPRIETARY RIGHTS)
BILL, 2010.

A
B

to vest proprietary rights in Dohlidar, Butimar, Bhondedar and
Muqarridar and provide for payment of compensation to the
landowner whose proprietary right is extinguished and for
other consequential and incidental matters.

Be it enacted by the Legislature of the State of Haryana in the Sixty-first
Year of the Repubilic of India as foiiows:— :

1. (1) This Act may be called Haryana Dohlidar, Butimar, Bhondedar Short title, extent,

and Mugqarridar (Vesting of Proprietary Rights) Act, 2010. commencement
and application.

(2) It extends to the whole of the State of Haryana.
(3) It shall come into force on such date as the State Government may
by notification in the Official Gazette appoint.
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(4) This Act shall be applicable to Dohlidar, Butimar, Bhondedar,
Mugqarridar or any other similar class or category of persons which the State
Government may notify in the Official Gazette.

Definitions. 2. Inthis Act, unless the context otherwise requires,—

(a) “appomted day” means in relation to Dohlidar, Butimar, Bhondedar
or Mugarridar, recorded as such in revenue record for more than twenty
years, the day on which this Act comes into force and in other cases
where twenty years have not yet been completed and such person is
recorded as Dohlidar, Butimar, Bhondedar or Mugarridar on or before

- the date of commencement of this Act, the day on which the person
fulfils the condition of twenty years;

(b) “Collector” means the Collector of the district in which the land, in
~ respect of which such rights are vested in a Dohlidar, Butimar,
Bhondedar or Mugqarridar under this Act, is'situated and includes any
officer not below the rank of an Assistant Collector of the First Grade
specially empowered by the State Government to perform the duties

- -of a Collector under this Act; :

(q)' “Commissioner” means the Commissioner appointed under the Punjab
Land Revenue Act, 1887 (Punjab Act 17 of 1887);

(d) “Dohlidar, Butimar, Bhondedar or Muqarridar” means a person who
has been recorded as such in the revenue record and includes his
predcccssor and successor in mterest

(e) “Financial Commissioner” means the Fmancxal Commissioner
appointed under the Punjab Land Revenue Act, 1887 (Punjab Act 17
of 1887);

@ “land” means land which is occupicd by a Dohlidar, Butimar,

. Bhondedar or Mugarridar and given to him by landlord in lieu of

services rendered and includes the sites of buildings and other
structures on such land;

(2) “landowner” means a person under whom a Dohlidar, Butimar,
Bhondedar or Mugqarridar holds land and includes his predecessors
and successors;

(h) “State Government” means the Government of the State of Haryana
the Administrative Department.

Vesting of pro- 3. Notwithstanding anything to the contrary contained in any other law,

prietary rights in  cygiom, usage or deed for the time being in force, on and from the appointed day—
Dohlidar, Butimar, .

Bhondedar or (a) all rights, title and interest including the contingent interest, if any,
Mugarridar. recognized by any law, custom, usage or deed for the time being in
force with respect to the land and vested in the landowner shall be
extinguished, and such rights, title and interest shall vest in the
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Dohlidar, Butimar, Bhondedar or Muqamdar under whose occupation
the land is, free from all encumbranccs, if any, created by the
landowrier;

(b) the landowner shall cease to have any right to collect or recelve any
rent or service in respect of such land. C

Y X (l) Any landowner whose rights have been extmgmshed under
section 3 may, within twelve months from the appointed day, apply to the
Collector, in such form, as may be prescribed, for the compensation payable to the
landowner by the Dohlidar, Butimar, Bhondedar or Mugarridar:

Provided that the Collector may entertain the application after the expiry
of the said period of twelve months if he is satisfied that the applicant was prevented
" by sufficient cause from filing the application in time.-. :

(2) On receipt of an application under Sub-section (1), the Collector
shall issue notice to the parties concerned and after giving the parties an opportunity
of being heard and after making such enquiry, as may be prescribeéd, shall make an
award for compensation payable at the rate of Five hundred rupees per acre by the

- Dohlidar, Butimar, Bhondedar or Mugqarridar to the landowner.

“ (3) Where there is any dlspute as to the person or persons who are
entitled to the compensation, the Collector shall decide such dispute and if the
. Collector finds that more than one jperson is entitled to compensation, he shall
apportion the amount thereof amongst such persons. . ;.

(4) Where the compensation is payable to a mfior or to a person having
a limited interest, the Collector may make such arrangements as may be equitable
having reégard to the interest'of the minor or the person concerned.

(5) The Dohlidar, Butimar, Bhondedar or Muqamdar shail be liable to
pay the compensation in lump sum.

N (6) If the Dohlidar, Butimar, Bhondedar 6r Muqarridar fails to deposit
"' the compensation within two months of the receipt of the award announccd by the
Collector, the land shall vest in the landowner." .

‘Procedure for
‘payment of
compensation.

, A7) If the'land is subject to a ‘mortgage at the time of payment-of -
compensatlon ‘the land shall pass to the Dohlidar, Butimar, Bhondédar or *

Mugarridar unencumbered by the mortgage or charge but the mortgage debt shall
be a charge on the compensation payable.

o1

(8) Ifinere is no such chai'ge as aforesaid, the Collector, shall subject
any directions which he may receive’ frn m any court, pay the comipensation to the
landowner. -

(9) If there is such a charge, the Collector shall, subject as aforesaid,
apply in the discharge of the mortgage debt so much of the compensation as is
required for the purpose and pay the balance, if any. to the landowner, or retain the
compensation pending the decision of civil court as to the person or persons
entitled thereto.
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5. An appeal shall lie from an original or appellate order made under this
Act as follows, namely:—

(a) any order made by the Collector to the Commissioner; and

(b) any order of the Commissioner to the Financial Commissioner:

Provided that when an original order is confirmed on first appeal, a further
appeal shall not lie.

6. The period of limitation for an appeal under the last foregoing section
shall run from the date of the order appealed against and shall be as follows,
namely:— A

(a) when the appeal lies to the Commissioner - sixty days; and
(b) when the appeal lies to the Financial Commissioner - ninety days.

7. () The Collector, Commissioner or Financial Commissioner may, either
on his own motion or on the application made within ninety days by the party
interested, review and on such review, modify, reverse or confirm any order passed
by himself or by any of his predecessors in office :

Provided as follows:—

-(a) when a Commissioner or Collector thinks it nécessary to review any
order which he has not himself passed, he shali first obtain the sanction .
of the officer under whose control he is immediately subject to;

(b) an application for review of an order shall not be entertained unless it
is made within ninety days from the passing of the order, or unless the
applicant satisfies the concerned officer that he had sufficient cause
for not making the application within that period;

(c) an order shall not be modified or reversed unless reasonable notice
has been given to the parties affected thereby to appear and be heard
in support of the order;

(d) an order against which an appeal has been preferred shall riot be
reviewed.

(2) An appeal shall not lie from an order refusing to review, or conforming
on review, a previous order.

8. (1) The Financial Commissioner may at any time call for the record of
any case pending before, or disposed of by any officer subordinate to him.

(2) A Commissioner may call for the record of any case pendmg before,
or disposed of by the Collector under his control.

(3) Ifin any case in which a Commissioner has called for a record and
he is of opinion that the proceedings taken or the order made should be modified
or reversed, he shall submit the record with his opinion on the case for the orders of
the Financial Commissioner.

(4) If, after examining the record called for by him under
Sub-section (1) or submitted to him under Sub-section (3), the Financial
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Commissioner is of opinion that it is inexpedient to interfere with the proceedings
or the order, he shall pass an order accordingly.

(5) .If, after examining the record, the Financial Commissioner is of
opinion that it is expedient to interfere with the proceedings or the order on any
ground on which the High Court in the exercise of its revisional jurisdiction may

- under the law for the time béing in force interfere with the proceedings or an order
or decree of a civil court, he shall fix a day for hearing the case, and may, on that or

any subsequent day to which he may adjourn the hearing or which he may appoint

in this behalf, pass such order as he thinks fit in the case.

(6) Except when the Financial Commissioner fixes, under
Sub-section (5), a day for hearing the case, no party has any right to be heard before
the Financial Commissioner while exercising his powers under this section.

9. Notwithstanding anything contained in any contract or in any law for

Certain mortgages

the time being in force, no claim or liability, whether under any decree or order of 2nd charges not

a civil court or otherwise, enforceable against a landowner for any money which is
charged on, or is secured by a mortgage of, any land held by a Dohlidar, Butimar,
Bhondedar or Mugarridar, shall be enforceable against the said land.

10. Save as otherwise expressly provided in this Act, every order made by
the Collector, Commissioner or Financial Commissioner shall be final and no
proceeding or order taken or made under this Act, shall be called in question by
any court or before any officer or authority.

11. No prosecution, suit or other legal proceeding shall lie against the
State Government or any officer or authority for anything which is in good faith

done or intended to be done in pursuance of this Act or of any rules made
thereunder.

12. If any difficulty arises in giving effect to the provisions of this Act, the
State Government may, by order published in the Official Gazette, make such
provisions or give such directions, not inconsistent with the provisions of this Act,
as appear to it to be necessary or expedient for removing the difficulty.

13. (1) The State Government may, by notification in the Official Gazette,
make rules to carry out the purposes of this Act.

(2) Inparticular and without prejudice to the generality of the foregoing
power, such rules may provide for all or any of the following matters, namely:—

(@ the form and manner in which an application for compensation
may be made by the landowner;

(b) the form of notice and the manner in which notices may be
served under this Act;
(c) the manner in which inquiries may be held under this Act;

{d) the manner in which appeals and applications for review and
revision may be filed;

(e) any other matter which has to be or may be prescribed under this
Act.
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STATEMENT OF OBJECTS AND REASONS

The object and purpose of the Bill, is to vest proprietary rights in Dohlidars

or Butimars or Bhondedars and Mugqarridars or any other similar category of persons

to be notified by the State Government at a later date. Even though these persons
have been cultivating these lands for several generations, they are not able tosell,
alienate, lease or mor_tgége such land or raise loans from financial institutions, -
resulting in undue hardship to their families. Persons belonging to these categories
have been rendering ‘services to their community and retaining the land for
subsistence but they are not absolute owners of land, compounding their misery.

Most of these Dohlidars, Butimars, Bhondedars and Muqarridars are small
or marginal farmers. In order to mitigate the misery of their indigent families, it has
been thought fit to vest them with proprietary rights of land of which they are the
actual tillers. These special category of persons have been retaining this land for
many generations, so the land under their cultivation is in the form of grant in
perpetuity. Since they had not been paying any rent to the landowners and they
had made vast improvement in these holdings by clearing the jungles and levelling
the undulated terrains, it has been felt that a token compensation would meet the
ends of justice. To confer proprietary rights on Dohlidars, Butimars, Bhondedars
and Muqarridars and to provide for payment of token compensation to the
landowners whose rights are extinguished and for certain consequential and
incidental matters, this legislative measure of agrarian reforms is being proposed.

BHUPINDER SINGH HOODA
Chief Minister, Haryana.

Chandigarh : " SUMITKUMAR, -
The 11th March, 2010 o o Secretary.
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MEOMRANDUM REGARDING DELEGATED LEGISLATION

Clause 13 of this Bill empowers the State Government to make rules for
carrying out the purposes of this Act. This delegation of power to the Executive is
of normal character and no where overrides the normal scope of delegation of
legislative power. Hence, this memorandum of delegation of legislative power is
annexed as required under rule 126 of the Rules of Procedure and Conduct of
Business in the Haryana Leglslatlvc Assembly. ‘
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